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MINISTRY OF EXTE\RNALV AFFAIRS
NOTIFICATION

New Delhi, the 2nd JSuly, 1990

(LS., 653(E) .—1In exercise of the powers conferred by section 24 of
it Passport Act, 1967 (15 of 1967), the Central Government hereby rnakes
the following rules further to amend the Passport Rules, 1980, namely :—

{. Shert title and commeﬁdcmcnt;—#-(?l5 These rules may be called the
Passport (2nd Amendment) Rules, 1900,

¢2) They half come into force on the 16th day of August, 1990

7, ¥n the Passport Rules, 1980 :—
i) to rule 11, the following provise shalf be inserted at the end, name-
ly - ,

“Pprovided that with effect from the date of the commencement of the
Passport (2nd Amendment) Rules, 1990, the form of ordinary
passport shall be as specified in Form P-3A of Part 1T of Sche-
dule 1117

(5} in Schedule 111, Part HI after Form P-3. the following Form shall
He inserted, namely e

“Form P-3A"

3. ) ks clarified that Passports issued in existing format P-3 upto date
mentioned above in para 1(2) will remain valid till period of validity indicated
on each <uch passpori by concerned Passport Tssuing Authority.
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FOOT-N dTE.wThc Principal rules were publisbed vide GSR No. 6%L(E): dated
11-12-1980, subsequently wnicaded by : T

i. GSR(E) 50(E) dated 07-02-1981.
GSR(E) 494(E) dated 16-06-1981.
GSR(E) 469(E) dated 24-06-1982.
GSR(E) 325(E) deted 12-04-1983.
GSR(E) 482(E) dated 13-06-1983,
GSR(E) 860(E) dated 01-11-1985.
GSR(E) 345(E) dated 2_9«031-1985.
GSR(E) 857(E) dated 13-10-1987.

GSR(E) 84(E) dated 11-02-1988.
10. GSR(E) 1155(E) dated 21-11-1988, |
11. GSR(E) 622(E) dated 27-6-1990, _ .
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